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2. Sir, I also lay on the Table
copies, duly authenticateq by the
Secretary-Genera) of Rajya Sabha, of
the following three Bills passed by
the .House of Parliament and sssented
to since a report was last made to
the House on the 8rd May, 1074:

, 1. The Constitution (Thirty=-
J'»’ ?:;‘an Amendment) Bill

o .2 The Constitution ¢Thrty-third
Amendment) Bili, 1974,

3. The Estate Duty (Distribution)
Amendment Bill, 1974.

1215 hrs. 1=

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED NON-SUPPLY OF STAPLE FIBRE
YARN AND RAYON FILAMENT YARN TO
SMALL-SCALE WEAVING INDUSTRY

MR. SPEAKER. Mr. Lakkappa, the
first speaker on Calling Attention is
given five to seven minutes. All
others will be given four to five
minutes. Please do not lose your
time in long introductions. Please
be brief.

SHRI K LAKKAPPA  (Tumkur):
Sir. I call the attention of the Minis-
ter of Commerce to the wollowing
matter of urgent public importance
and 1 request that he may make a
statement thereon:

“The reporteq non-supply of
staple fibre yarn and rayon fila-
ment yarn to small scale weav-
ing industry by the spinners’

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHY-
AYA): Mr. Speaker, 8Sir, Govern-
ment have been receiving represen-
tations over the past few months
about the inadequate availability of
viscose staple fibre yarn and rayon
filament yarn, ctusing considerable
hardship to the weavers. The position
in respect of these two types of fibres
is as follows:—
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The total production of viscose
staple fibre spun-yarn is 60 million
kgs. which is for short of our total
demand. The problem was accentuat-
ed because of prolonged strike in the
Gwabor Rayon pulp production unit
when their production in 1873
from estimated 78.000 to 58,000 tonnes,
while the only other unit supplying
staple flbre to the shipping mills,
namely, South India Viscose Limited,
had only a limited production capacity
of about 4,000 tonnes. With a view to
ensure adequate supply of fibre to the'
=ojnning units ang to avoid the possi-
bility f individual mills or group of
mills to gai substantial control over
total supplies, Government decided to
impose statutory contro? over the dis-
tribution of viscose staple i Pre 0 the
spinning units from 6th December,
1872 The distribution pattern ha$,
however, been challenged in a series
of writ petitions filed in various High
Courts. A rational distribution system
cannot be implemented during the
pendency of these writ petitions, |

In respect of staple fibre spun-yarn
the position is being reviewed in the
light of the complaints received from
a number of States like Punjab, Har-
yann, Uttar Pradesh, Gujarat, Bihar
and West Bengal, and we are working
out a system of pricing and distribu=
tion which is consistent with the eco-
nomics of production and as well as
the needg of the weavers

In respect of rayon fillament yarn,
the total producton in 1873 was around
37,000 tonnes which again was consi-
derably short of the total demand. The
production fell last year due to the
closure of two factories. In the past.
the distribution of rayon filament
yarn was governed by voluntary
agreement between the spinmenrs and
weavers' Assosiations, which worked
¢rom August 1969 till
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ment, We were also informed that
backlogs of rayon filament yarn supply
had accumulated. As a result of initia-
tives taken by us, a dialogue was
initlated between the spinners and the
weavers for the clearance of the
backlog, and it 15 expected that this
backlog would be cleared by 30th of
August, this year. In respect of cur-
reni production unfortunately, in
spite of several rounds of discussions
between the spinners and weavers,
no yoluntary agreement has been rea-
ched so far, and their talks have finally
broken down on the l1th of July this
year, My Ministry is now currently
considering alternative proposals for
making available the rayon fillament
yarn to the weavers at reasonable
prices, and towards thus and fresh
cost analysis has been made by us to
update the prices indicated in the Re-
port of the Tariff Commussion. We are
also cons:dering the most efficient
svetem of distribution, so-that uninter-
rupted supply of filament yarn could
be made available to the weavers at
prices determined by us I am persu-
aded that the matter calls for urgent
attention; and 1t is in this spirit of
urgeney that my Ministry is currently
considering the future course of
action

SHR] K. LAKKAPPA. Mr. Speoker,
Sir, once again I would like to bring
it to your notice and also the House
that thig is a battle between the capi-
talist society of 8 gigantic monopoly
houses anq the weaker sections of
the country which consisted of 8
lakhs of weavers. Thesy people have
been battling against these monopoly
houses who are controlling the life-
Lne of the weaker sections of the
sociely, Government should take
immediate action to see that the live-
lihood of these 8 lakhs weavers Is
pintected from these eight gismt
monopoly houses who bappen to con-
tro] the lifeline of these eight lakhs
wervers who are spread all over the

country, Of the eight lakhs hand-
loom and powerloom Weavers of
vorious States including Punjab

Madras and Karnataka, 1,70,000 hand-
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locym weavers and 50,000 power loom-
weavers are in Karnataka. The spin-
ners are holding the nation to rane
som by preventing the weaker sec-
tion of the society, the socalled wea-
vers, from earning therr livelihood.
We were apprehending the fear all
along for a considerable length of
time that these handloom wWeavers
and powerloom weavers' livelihood
would be affected by the socalled con-
trol of these monopoly houses. Ac-
tually there was a battle going on
between the spinners and the socsall-
ed poor weavers. In 1963, the Cen-
tral Government promised to come
to the help of the poor weavers if,
as a result of the Control and distri-
bution of yarn Order, the spinners
did not behave. Since 1963, the so-
called spinners and the monopoly
houses have behaved towards the
weaker sections of the people and
have controlley the entire economy
of the country in such 5 way as to
cause anxiety to the weaker sections
in this country This has been
brought to the notice of the Govern-
ment times out of number. The pro-
fits accumulated by the rayon spin-
ners over a period of three years show
that eight rayon spinners realised in
a period of three vears Rs 60 crores
more than what they could realise
according to the Tar:ft Commission's
report. Is this nmot an example of
Government's own aid to inflation by
their inaction? Is it not an ald to
inflation if Rs 60 crores more could
be accumulateq as profits by eight
spinners and still no action is taken
ngainst them for such accumulation
of profits at the cost of the weaker
sections of the people in this country?

1 would like to point out that the
profiteering bv the spinners has ex-
ceeded all limits and all canons of
law In this country and has violated
every rule and regulation and the
recommendations of the Tarift Com-
mission.

So far as the Textile Commis-
:ionn"nu&uumned,lwouﬂ
like to say a word. I know that my
bon. frieng Shri Chattopadhyays and
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hus colleague Shri George are func-
tioning very well in the Ministry but
they should know how they should
control the situation and they should
find out how the Textile Commis-
sioner’s office 18 functioning. I do
not know under whose pay-roll the
Textile Commuissioner's office 1s
working, because the way 1t 1s func-
tioning 1» a big hoak and they have
dehberately delaved the implementa-
tion of many of the agreements en-
tered into by the hon Minister I
know that the hon Minister 1s ‘ery
eager to take steps to ease the snu-
ation as early ag posable, but unfor-
tunately the Textile Commussioner’s
ofice at Bombay 1s not yielding

When profiteeiing by the spinners
exceeded all Iimiats, the Central Gov-
ernment decided in 1868 to impose
control after obtaining the recom-
mendations of the Tanfl Commission
Pending that, Government themsclves
thad arrangeq an agreement accoid-
ing to which {he spinners had been
getting from the actua] users a price
well above the rate that was ulti-
mately recommended by the Tanff
Commssion [ would hke to point
out that the latest agreement which
expired on the 31st December, 19873
had provideg 20 per cent of the total
production to exporters, 525 per cent
for actual users (weaversy and the
rest for free sale in the open market
by the spinneis. This was the agree-
ment between the spinners and the
weavers.

As regards the rates reahsed by
the spinners from the free sule, I do
not fing any logic They have been
selling it 1n the blackmarket and
making a verv favulous amount of
money without any reason or thyme
and they have not bee, controlled by
any legslation.

The sgreements entered into have
been onlv interim arrangements
greatly benefiting the spinners, while
the Central Government have been
telling Parhament repeatedly that the
Tarmff Commission's report had not
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been made up to date ang thet was
being updated.

I would hke to give another illus-
trious example of how the spinners
haye been bechaving towards the
weavers ‘Thoupga the weavers had
started negotiating in October, 1873
for ap extension of the agreement on
very reasonable ang just terms, tll
foday, the spmners have been bla-
tantly avoiding the settlement of the
terms They have not even agreed
tc the settlement of the issues put
foiward by the weavers On no occa-
sion have the weaveis' views been
1espected or their opimop has pre-
vailed, so far as the Textile Commis-
sioner s office 18 concerned Every
time it 1s only the spinners’ views
which have becen prevaiiing, and the
negotiations as well as r1epresenia-
tions by the weavers have faileg and
everv time the poor weavers repre-
sented to the Mimsiry they have not
been given any hearing

In regard to the economnics that
has been referred 1o n ihe stattment
made by the dhon Minister, I would
hke to point out one thing Under
the voluntary agreements between
the spinners and the weavets, a part
of the production wa< aiways avail-
able for free sule Under the last
agreement, 1+ waq 30 per cent Of the
remaining 70 per cent, 20 per cent
was being givep, to exporters of fab-
rics at an agreed price and 50 per
cent was being given to other actual
users at &8 higher price This 18 the
economics of the partial agreement in
regard to rayon varn

As regards rayon yarn, 1 would like
to point out that the profits that the
rayon spinners have made are very
huge evey according to thefr own
statement As against 15 per cent on
eapital emploved, as recommended by
the Tariff Commission, the spirmers
have been making ag much as 38 per
cent as shown bv the figures based on
their own balance-sheets which show
profits as percentag. of capital em-
ployed Ip the light of this, how is
it logical for the hon, Minister to aay
that because of this productio, has
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been deteriorating? Who is fixing up
the actual production? These facto-
ries are running not under the con-
tro] but with the connivance of the
Textile Commissioner. They will
never disclose what is the actual pro-
duction. Ag far as the spinner are
concerned, no agency has been creat-
ed to assess the correct position as
to how mueh they are producing and
how wmuch they are selling in the
black market. ls there any indepen-
dent agency set up by the Mimstry
1o find this out? This is a most im-
portant thing hearing on the Tariff
Commission's report.

MR SPEAKER It 13 not
hobby to ring the hell

my
It is for your

attention, Please st down.
SHRI K LAKKAPFA: I would
ltke to complet, tius part These 8

spinners have bern operating without
any regulation of price, In regard to
ny jon, four spinners entered into an
agreement wit), weavers only regard-
mg the prier. Tee distribution, was
in their own hands which gives them
scope to exploit the small -weavers.
JK's delivered only about 1|3rd of the
yarn. According to the agreement
between the spinners ang weavers, 30
per cent was left to they for free
sale AR the same time, they have
withheld what is due to the weavers
and sold that also in the black mar-
ket. For the last seven months, they
are deliberately avoiding coming to
an agreement so that the accumulat-
ed production could conveniently be
%olq in the black market. They have
Made a huge amount of profit.
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Hag any inquiry been made into
this? Is the Textile Commission

organisation behaving properly? They
are wholly i league with the spin-
ners. So T would like to ask whe-
ther the Minister woulq take steps to
see that smooth distribution is
arranged, a distribution controlled by
Government and working according -
to a statutory system in order to see
that there is full implementation of
the Tariff Commissio, report. Also
is there a time-bound programme ac-
cordmg to which Government are go-
ing to streamline the machinery and
see that these poor weavers who
have been suffering for a long time
are meted out justice? 1 also ask
inquiry will be made
against the activities of the 8 big
spinners who have swindled this
country ang held it to ranscm, I de-
mand such an nquiry.

PROF D P. CHATTOPADHYAYA:
The hon Member has made a lengthy
I wouly take orly the
mprin points  from higy speech and
make my submission briefly on each
of them. I admiy that tecause ,of
shortage, th' spinners in some cases
made considerable profit, but that is
mainly because of the conditions of
shortage. The hon. myember enquir-
ed what steps have been taken. As
I have already submitted, the Spin-
ners’ Association and the Weavers'
Association agreed to come to a sort
of voluntary agreement. The volun-
tary agreement worked for a long
time. But when we found that it has
not been working and they want to
do something else, we are taking the
matter at our level. So if there has
beep something wrong in the imple-

whether an

comment
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mentation of the voluntary agree-
ment, it is because they could not
agree. But we are looking into the
matter, as I said, on a very urgent
basis.

Reference has been made to the
* Textile Commissioner's role in a very
critical manner, I do not think the
Textile Commissioner or his office
have done anything wrong in this
matter. They have tried to work as
a go—between between the Spinners’
Association and the Weavers' Asso-
ciation and help both to come to a
sort of satisfactory agreement, I am
quite convinced that the spinners’
associations have not played their
role rightlty. It should also be
brought to your kind notice that wea-
vers' associations do not consist only
of poor weavers; there are very rich
weavers. When we make some ar-
rangement, we shouly be sure of the
fact that the arrangement benefits
the really poor weavers and not
those who style themselves as wea-
vers but not poor. Taking all these
things into account, we will come to
a decision wvery soon. The Tariff
Commission's recommendation will be
the foundation of our decision, but
that has to be made uptodate be-
cause with passage of time, some of
the recomrmendations have become
outdatej and cannot provide a sound
and economic footing for working out
a suitable formula,

SHRI K, LAKKAPPA: ] demand-
ed that production should be taken
over ang distributey by a government
agency.
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PROF. D. P, CHATTOPADHYAYA:
This is engaging our active conside-
ration. We cannot say anything right
now because the decision hag not
been taken. About distribution, there
are several views. Som, are asking
for distmbution through weavers’
associations But some weavers' asso-
ciations are not working satisfacto-
rily. Some small weavers and some
State Governrments have bee, com-
plaining that the weavers' associations
are not representative, The views of
the really weak weavers and the
State Governmentg in the matter of
distribution have to be taken into
account.

st WAATT FYT GITATAT ERT
area,fafarer aga #1 w2edz mifae Far
? oo o amAv agw gwdd A
M7 FT F FMorw &) ) A 3fva-for
ag & fe strewow Y maT §, sw Aoy
¥ oy fawwa wr oY & | o Stewwry w9
€ wE § & wrEor o A A ot iy we
%Y SaTET HOqA ¥wrar wvar ) fafrey
argw |l gt w7 o ag TR &
forr 4 €arrere &, Swa fY g0 & wewd
¥ = §arrare S & sro Y weemAr
w6 7 feawal Errere & e o
& weerom frverd ¥ e W gy
& 1 wror Pt fewwd fied o w1 @
o &, ¥ g7 A9-Fw § 1w Neww
w Y war oY Iw e wvey e fear
e &1 IR %o ¥ 60 fwfwaw
fom & sreww ofF, of o ww Y T
ard v sirewwer & figare S o7 Wiy
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Taw W e §, wfeT @ wHT
® avw T Wt kT W QU g, afew
urx ow fos? gifidiew fegad & dewr
* o w7 §Rlt nw oot e A
foar o, g iz v A Qe § =
Frared &1

&fre wftwra & Fedyé gt &
2y fraiz ¥ A ¥ fafreer AT &
a1 ¢ & 7g qUAT &1 W w1 A&
e WY feaas oaforawy 7 faar & fw
frereft ey wafer WY wifen | 2w
gsiwA A %o 16.07 G & faar §
afrsy fegme wiar o wigq wifee &
20 %o WA QYT & fgara ¥ wrwaw @Wr
= ford Foraet sofreit & wrq ¥ Seesy
w1 g 7 Y wrferw £ oy g 47,
FAY gt & fyavéie & A qmHe B
¥rer g faar & | e sl w oo qw
TR § CAET § 9 8 X QO
e w4t At fear oy <gr & 1 2w Wl
£t foR gr W ¥ew wArEAn femy
et A faar &, 9@ wY @ faor T
Frare wa} el v 1 et T
AT ¥ WTEM-AT W7 W WA E
7 for qr it i fewdife ot fegmdd
Tz wrqiT TewE v § R @O
Terfrequa wm T gre ¥ wewrer it oY 0y
w7 or g} or Qv | & 7y wrgew £ fn
Stewr & W Prefl. w1 T |
W e frefivgu wewrdti oY feafr
foer oy gk tfrary & fe faw sow
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WY 91T F wETT § W w9y dar
7Y #8011 9 g & dtax wy fdy
"TH FIIFE £ TETT § N T I¥ w19
wr &2y 7y v Wi M wroe AR WY
=rfgd, 9% qomT wt WX} A I
&« fey 3% wgrow ¥Y AW T 1w AT
Fawdt & A aw 7 wear § o
wEr g7 T 81 § v ww feafrr ot
foadt w3 o &, I AW NEeaw
wY o g ¥ AN o vl afte ¥
9@ & feY guw afodr, Fesfioque
WX STEAw AT X OW9d W #Y
e At | & o wrgar g fe W
& W & wwr wr fewed § 1

T FAA—EfE e A
for: ¥ graftireey & v fawed &7

fraa gam—dd @ foedr
gefeiwes fegem W ¥ &, ¥
srrere & s et Wt o el
A YT Rew e Y WY QR
§ I wa Y faefteger & w1 &
X T T TET S0 &) A W W
& wrt Wi foww ft w1 WO
freftwgen e & qre & g she e
XA gra ¥ A sl grEd T —
oer, forer, N W@ B wEAE
wit §% F—w fod ow o ¥
etz W www B o K
o g § s or At oY s
ar. Wk % war fowe T §
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PROF. D. P. CHATTOPADHYAYA.:
Sir, I have stated that high prices is
Bot entirely due to the shortage of
production. Shortage of production
is very much there, but it is partly
also, perhaps I may say substantially,
because of the spinners’ refusal to
play their due role.

SHRI SATPAL KAPUR: What is
the duty of the Government?

PROF, D, P. CHATTOPADHYAYA.:
Since the spinners did not play their
role, therefore, we have evolved an
arrangement on the basis of the
Tariff Commission's recommendation.

Op the question of distribution, as
I have already referred to, there are
two views. The constructive sugges-
tions made by the hon, Member will
be taken into account while we take
the final decision. But it should also
be borne in mind that some of the
looms for which the demands have
been put forward, very strongly and
lowndly, are not genuine. When we
make our arangementsg for distribution
to the weavers, we should see that the
authorised looms rightfully get pre-
ferential treatment, If we treat both
bogus and genuine weavers alike, it
would be unfair to the genuine wea-
vers. So, the question of distribution
is not so wvery simple. I take note
of the difficulties rightly pointeg out
by the hon. Member. When we take
the final decision, we would see that
the best possible arangement within
the constraints is evolved.

Wt vome fog (@)
wfrre argw, Ty wefa Yo sor
¢\ frgerrr 3 dve-rew 71 arere wgw
ey & W A aETE F IX AW B
woyr 3 oY A F WA A A4
§ ) T TF qEAT TA FT qAT §—
& Tt Arran § W waE 5 & Afew
% oft gg vy ot fr o9 ¥ ¥ =
W &1 Ko wgar g fRam
T AW T N agerer v R
Y ? mmwﬁnww
wr gvar § fr shoifr Sty
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st ot wtfeamras § 9 * vy 9%
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W fed i wfgg ) ef
o7 et AWTH T WTTATLR T
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W watfer §wT A g fifag
arfe sy QerarefrEw . .

wrq £t ag wepn s ol §, oY wft
wrar wry oY & o g€ ar e
twﬁmﬂmqwmmu



177 Repirted non-supply SRAVANA 1, 1806 (SAKA) of staple fibre yarn

wEaNz %t | wEiag oo oty ar

(2) frag x1 ot §% &m R
ag Iv 51 3 for 7Y, ariw e ag ot
% I & w4 A o) ag Fae g2
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(3) = a7 fr W gd &, v
AT wrdY ¥ w77, qwre W 9 W] AT
W Y aTfe #7E FIR A Y Wh ar g
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WH TF T F IF TR
Y Fforer w07 4

PROF D P CHATTOPADHYAYA
Sir, certain things have already been
done 1If I am asked what I am doing
to do. I wouly say that I will try
to set ithings right, But, ag aad,
there are certain dificulties. The Tex-
tile Commissioner's role has been cni-
tically referred to. As you will kind-
ly appreciate, these handloom looms
have to be registered with the Tex-
tile Commiissioner. So, in the matter
of allotment. he cannot be kept out-
side. He is very much in the picture.
¥You will be perhaps, surprised to
know that out of the tota] number
of looms in the country, that is, out
of 1,50,000 looms, about 50,000 looms
are bogus. One lakh and five or six
thousand are genuine. The demand
when it is placed before me for ful-
filment is a demand for one lakh and
fifty five thousand whereas only one

are It is & very di-
fieult situstion, If I havy to meet the
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entire demand, then the production
that is available iz not only inadequate
but is hopelessly inadequate. Besi-
des, you will find that some of the
raw materials necessary for the pro-
duction of synthetic yarn are not
available in the country; for example,
for the production of nylon yarn, we
have to import caprolactum and ca-
prolactum is as precious as gold; gold
can be bought but caprolactum can-
not be. Similarly, viscos filament and
rayon fllament are not available.
There are certain constraints which
are not man-made. These are the
difficulties and 1 say these difficulties
not to minimise our responsibility or
the responsibility of the Textile Com-
missioner, I can repeat what I have
alreadv said that we are #ying to evo-
lve arrangements where the weavers
need not depend entirely on the
whims and caprices of the spinners.
Spinners are not a very holy tribe;
there are Bome good spinners, but
some of them are mot. Because of
the mixeq group and becouse of some
questionable practices t have in-
duigeq in persistently, we have decid-
ed to take certain steps. These steps
have now been finalised, Some other
Minustry hag to be consulted. It is
being censulted and, as I said, a deci-
sion will be taken soon ang the deci-
gion will benefit really the poor wea-
vers and not the weavers who are
very rich and some of whom have
bogus looms under their control.

SHRI RAGHUNANDAN LAL
BHATIA (Amritsar); I am very much
surprised over the statement which
the Minister has made today. The
art silk industry essentially consists
of small scale unit. He has said that
some of the unitg are big units I do
not agres with him at all, 50 per
cent of the units consist of units which
have only five to six looms and 25
per cent of them consist of units
which have between 10 and 15 looms.
Therefore, 75 per cent are small acale
units. 'This is essentiall: a problem
of small scals units and that is how
we have brought it to hiz notice, As

against this, there are eight spinners
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under mo houses who are con-
irolhing all the raw matecials. They
are nut giving the raw materials to
the small scale units: ihey do mnot
intend to give, they do not want to
gve, and Government 15 feeling un-
able to supply the yarp to small scaie
units in spite of the fact that Govern-
ment 18 supplying trem the raw
materizl. 1t is the Government which
15 giving them more licences for the
machinery, ang I fail to undrrstand
why the Minister finds himself help-
less in helping the small scale people,
Jn getting yain fiom big unts,

The small acale units lre located in
Punjab; there are 12,000 in my town,
Amritsar, and ther, are about 3,000
units in Ludhiana. Similarly small
acale units are in U.P, Karnataka,
Maharashtra, Gujarat and Tamil
Nadu. All over India the people have
formed Committees and they have
been representing to the Minister
their problems. I agree that the
Minister has been very kind: he has
been listening to their demands and
trying to interveme. But what 1s the
result? All these units are closing
and the Minister finds himself helpless
40 help the small people. Thig is an
artificial scarcity created by the
spinners. The same situation was
created in the year 1968 ang taen
‘Government referred the matter to
the Tariff Commission. The Tariff
Commission took two years and after
that it took the Government three
years to place the report on the
“Table. I fail to understand what
the Government had been doing all
these three wvears. The Tariff Com-
mission’y; repert was placed on the
“Table of the House last year. It is
now more than a year, Yet there is
no result and what Is being done. I
Aail to understand. The mill gpinners
are charging fantastic prices because
the small industry is ungble- to turn
anywhere-else ang they have to
depend on the spinners. Hence,
their inability to get the raw material
Meanwhile,
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spinners and the weavers {o get the
raw material and that was dofie
by the Textile Commissioner who
arranged a meeting. But, what we
fing is that whenever ap agreement
was made, after a few months the
spinners backed out. In the Tariff
Commisgion’s report the nate sug-
gested was Rs. 9.10. It was fixed at
Rs. 10 later on by the Textile Com-
mussioner. Later, it went up. Again,
there was a hue and cry and at the
intervention of the Minister, an agree-
ment was arrived at and the price
fixed was Rs 11.72 But the weavers
are not getting the raw material at
that rate. They make an agreement
and they back out.

In the year 1873 agamn an agree-
ment was made with the help of the
Textile Commussioner and the rate
fixeq was Rs. 14.22, While the Tariff
Commssion suggested Rs 9.10, the
Textile Commissioner suggested Rs,
14.22, but even then at this rate the
weavers are not getting the raw
material as the spinners again backed
out,

In these circumstances, what can
the poor weavers do? On the 31st
December there was no sgreement
and in thg lagt 7 months repeated
requests were made to the Minister
and deputations met him seeking his
intervention but so far, nothing has
been done and the weavers are suf-
fering all the time.

Sir, this is the fate of the art silk
yarn. BSimilarly, with regard to
staple fibre, a similar situation arose
and the matter was referred {0 the
Tariff Commission in 1968 and their
yeport came in 1072, The Tariff
Commission toock 4 years to give a
report on the staple filbre industry.
Same was the situation in 1973 and
no action was taken and the small
scale units in Punjab, Gujarat, Karna-
taka, Tamil Nadu and Uttar Pradesh
are suffering for want of the raw
material



g8

for the manufacture of the yarn and
take up. the whole production from
them. We do noi mind if it is due to
the general raw materia] shortage
prevailing all over the world but
whatever is produced should be
placed at the disposal of the small
scale people.

I, therefore, ask the Minister that
he should take over the total produc-
tion from the spinners after fixing a
margin for tham. In that case, it
will be helpful to us also ‘because
they will produce more as their mar-
gins are fixed. But, in the present
set up they are producing less so that
they may have more profits with less
production. I ask him as to what is
the difficulty that stands in the way.
Why should he not fix a margin for
the manufacturers and take up all
their production and supply it to the
small scale units?

PROF. D. P. CHATTOPADHYAYA.:
Most of the points referred to by the
lion. Member have been answered by
me in reply to the questions raised
by the other hon, Members. I think
1 have already said that most of his
points are acceptable to me. But, as
you know, I had submittedq that there
1» a raw material shortage but even
within this shortage, what is being
produced, we will see, is distributed
rationally and equitably and the poor
weavers are benefited by the arrange-
ment that we are going to evolve.

He said, ‘Why not you intervene?”
We have intervened and it is at our
intervention that the spinners and
weavess came together ard told us
that they would come to a seitlement.
Now they say they cannot come to a
sctthement. I am intervening in a
different manner. It ig not that we
did not do anything or that we did
not intervene. We did. But they
could mot <¢ome to a settlement
Spinners asked for higher prices, very
hzh price. Weavers insisted on
lower price. Both the demands, as
our study revealed, was inconsistent
Wwith the cost of actual production.
We are coming to conclusion which is
mainly based on Tarift Comymission’s
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findings made up to date. All the
points and suggestions made by the
hon, Member will be taken care of
when final decisions taken.

SHRI DHAMANKAR (Bihwandi):
Sir, the Art Silk industry is facing a
great crisis and I think Government
is partially responsible. Government’s
delaying tactics in laying the Tariff
Commussion's report on the Table of
the House and implementing it has
caused all this 1irouble. Textile
Commussioner is taking advantage of
the Tariff Commission report and
adopting delaying tactics. The hon.
Minister said that there is nothing
wrong at the Textile Commissioner's
end. May I humbly point out to him

that everything is wrong at the Tex-
the Commissioner's end?

All the socialistic policies of the
Government are being implemented
at the Textile Commussioner's end in
the most unsocialistic and reactionary
way. Every wcightage is given to
the spinners and the big mill mag-
nates. What happened to the cotton
yain control policy? It has failed. It
failed because the Textile Commis-
sioners's office adopted such an attitude
of allotting wrong counts to places
where they were not used at all. That
created the black-market. This volun.
tary agreement is not a real voluntary
agreement. It is voluntary for spin-
nerg only. Spinnerg will honour it
when it suits them, When market is
down they will dump all their stocks
and give to the associations and co-
operative societies etc; and they will
say, look, if you don't lift the stocks
we will not be in a position to give
you the allotment, the quola will
lapse. When prices go high up, they
will holg up the stocks and they
will not deliver the goods This is
what happens. This is what is going
on since the voluntary agreement
came into existence. It never worked
satisfactorily,. It works satisfactorily
only In the interest of the spinners.
I do not know why the Textile Com-
missioner iz adopting a soft and
benevalent attitude towards the big
magnates and spinners. The weavers
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are suffering. I entirely agree with
the Minister that all are not small
units. There are medium and big
umts. There are three categories,
small, medium, and big units which
can be called composite who have
their own processing plants and
accommodation for exports. It 80
happens that big units are dominating
over smal] units and those who suffer
are the small weavers I come from a
constituency where there are not less
than 20,000 looms working on art silk
and synthetic yarn. When the question
of small weavers' inierest comes the
Textile Commissioner 1s having sym-
pathy with the big associations and
big units. If you adopt 100 per cent
statutory price control and distribu-
tion control, then, you have to safe-
guard the interest of the small wea-
vers and actual weavers. We have to
eliminate absentee landlords. We
have eliminated them in respect of
lands by legis'atinn  But in the weav-
ing industry this ahsentee landlordism
continues, There are units who own
the looms, hire them out, but retain
the quota and rcap the harvest of
profits by seling the quota. If you
enforce the 100 per cent contro! what
will happen to the actual users? They
will not be in a position to get yarn
from the open market, as it is con-
trolled hundred per cent. If 100 per
cent price control is imposed on rayon
varn then the price control should
also be enforced on rayon fabrics.
Art silk fabric is not g luxury now
Some years back it was a luxury. But

now the common man purchases
cotton cloth at Rs. 5 or more per
metre.

13.00 pre.

So, at the same rate, he buys the
art silk cloth. So, in that case, the
price control should also come into
play on-art silk cloth, otherwise the
‘common man will suffer. I would
like to know what he intends to do
regarding the voluntary control agree-
ment between the weavers and spin-

g
5
3
’
¥
i

184
small scale weaving
industry (C.A.)

incumbent upon the Textile Commis-
sioner to see that the agreement is
enforced at both ends—epinners as
well as weavers ends. It happens
now that the Textile Commissioner
tosses weavers from pole to pole and
asks them to meet the spinners and
come to some agreement. Then what
is the Textile Commissioner doing? Is
it not his job to see that the agree-
ment comes into force? Aas Shri
Bhatia, my colleague, rightly pointed
out if you are supplying raw materials
to these spinners, it is for you to see
thai they give the production to the
weavers and see that the same is not
sold in black-market thereby creating
a parallel black money economy on a
very huge scale. At present if he
sells the yarn at Rs. 10 a kg. on bill
onr has to pay an advance of Rs. 15,
cash unaccountable. Then only the
poods are delivered ‘These practices
should be curbed and banned. I would
now lika to ask the hon. Minister
whether he would think of establish-
ing a cooperative unit in the spinners’
section. No more units  should be
pollowed to come wup in the private
sector. If new units are allowed to
come they should be either in the
public  sector or in the cooperative
sector.

Recently, in Gujarat, a polyester
fibre unit has come up in the coopera-
tive sector. Maharashtra and Gujarat
have combined together and the unit
is going to be set up very soon. In
the same way, I think, the Minister
should also consider this point as to
whether the weavers' consumer co-
operative socielies can be given a
licence to put up a spinning plant so
that the Government, from the experi-
ence of the cooperatives can conveni-
ently enforce the price control on
private spinners,

These are some of the points on
which I would like the hon. Minister
to reply.

PROF. D. P. CHATTOPADHYAYA:
Sir, I would like to say first of all
that it is not correct to make a critical
reference to the Textile Cosmenissioner
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because there are certain difficulties
which any offier or any Minister can-
not change overnight. The change is
being brought about as I have already
stated.

I have already expressed that there
was 8n unintended delay m submat-
ting the Tarif Commission’s Report
and in placing the same before the
House. [ must say here that the
Tanff Commission was asked to make
it uplo-date. Beccause three ycars
have elapsed already in submission of
the report, the data on the basis of
which the recommendations of the
Commission are made may be out of
date. We have asked the Tariff Com-
mission to do that guickly. They said
thut they cannot do it quickly. Since
thig 1s a scientific thing, they said that
tins has to be done accurately and
precisely. Anyway we have done our
hest, Several other factors have also
10 be borne in mind. For example. a
part of the yarn has to be given to
the exporter at a low price, lower
than the cost of pioduction even. I
thould say here that the synthetic
yarn’s price in this country is Jower
than the price prevailing in the inter-
rational market. So, our goods
should be competetive enough so that
we may earn the forecign exchange.
Therefore, we have to sell a part of
tur production at a very low rate,
lJiwer than the cost of production
even  The Tariff Commission price
has been fixed on an identical basis
on the entire production. Because a
part of it has to be given at the lowar
price, lower than the cost of produc-
tion, we have to see that a part of
our total production is set apart and
fold at the market price so that it can
tompensate the losges incurred on that
score. T can only say this much,
(Interruptions)

SHRT XK. LAKKAPPA: But
ate selling it in black market.

PROF. D. P, CHATTOPADHYAYA:
You will kindly bear with me for a
Minute that though 1 entirely agree
With what you have said, still certain
factors have got to be borne in mind.

they

India & Sti Lanka
on boundary in
historic waters

As regards the part of the yarn to be
sold to the expoiier, we shall seg that
that part is taken care of by us. If the
voluntary agreement has not worked
as 1 have admitted, the alternative
arrangements that we are making
will be more satisfactory. But as you
will kindly appreciate, there are some
legal questions because some writ
petitions are already before the High
Court. So, the way the distribution
control and other sort of control is
enforced and in what way it is to be
enforced has to be carefully formu-
lated, so that 1t does not invite any
objection from the law court, There-
fore, we are looking into the matter.

A, regards distribution, as you have
youtself seen, hon. Members them-
selves are not unanimous whether it
should be distributed through the
association or through the State Gov-
ernments, So, both views have to be
taken into account before we take
a final decision, but the decision will
be taken very eaily.

SHRI DHAMANKAR: What about
the cooperutive sector”®

PROF. D. P. CHATTOPADHYAYA:
The cooperative sectar wal] be given
due preference,

SHRI DHAMANKAR: Is the Textile
Commussioner’s office gomng to be a
silent spectator®

PROF. D, P. CHATTOPADHYAYA:
No, it 1s not a silent spectator, and it
will not be a silent spectator.

13.006 hrs.

STATEMENT RE. AGREEMENT BET-
WEEN INDIA AND SRI LANKA
ON BOUNDARY IN HISTORIC
WATERS BETWEEN THE TWO
COUNTRIES AND RELATED

MATTERS.

MR. SPEAKER: Now, Shri Swaran
Singh will make a statement...

SHRI MADHU LIMAYE (Banka):
On a point of order. 1 had already
given you notice.



